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FINAL ORDER NO.                  /2026 

MR. ASHOK JINDAL: 

Heard the parties.      

2. It is a case where penalty has been imposed under section 112 of 

the Customs Act, 1962 onn account of that the appellant did not obtain 

KYC being custom broker of the importer. 

3. The learned counsel for the appellant has submitted that proceedings 

were initiated agsint the appellant under CBLR 2018 and they have been 

discharged. Therefore, no penalty can be imposed under section 112 of the 

Customs Act, 1962. 

4. On the other hand, learned authorised representative for the 

department supported the impugned order. 
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5. Admittedly, it is a case where penalty has been imposed on the 

appellant on the basis of that the appellant could not obtain KYC of the 

importer but for the said act, the appropriate proceedings to be initiated 

against the appellant is under CBLR 2018 which has already been dropped 

by the Hon’ble High Court. 

6. In that circumstances, I hjold that no penalty can be imposed on the 

appellant. Accordingly, penalty imposed under section 112 and 114AA of 

the Customs Act, 1962 and set aside.  

7. Therefore, I set aside the impugned order and allow the appeal with 

consequential relief. 

(Order pronounced and dictated in open court) 
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